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1. Sri Dav! Dayal Migshre s/o Narain Dag

r/o 281 Azadgun, Sipri Bazap,
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Union of Indie chsllenging the order dated 1
by which the anthority under the payment of wages
Act swarded a sum of R. 5002.02 together with &
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the rose arn ps m ﬁ- Bont roller o rintin

end Stetionery thot the a-pellate mm ﬁ
the 14 striet Judse under section 17 of the payment
of wares Act hes not been ousted by any provision of
the Acdministrative Tribunals Aet. It is, therefore,
clear that the mplicant had (Re statutory remedy
avallarle, whieh they did not exhaust before filing
this 0, A,

4, Inview of thisg, the present 0, A, is
not meinteinable snd 1%t is accordingly dismissed.
Wething in thie order, hewever, shsll preclude the
applicznts from filins sn appeal, 1f so advised

bafore the appropriate Forum.
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